CENTRAL ADMINISTHATIVE TRIBUNAL
PRINGIPAL BENCH

Dated Eriday the thirteenth‘day'of Jenuary, one
thousand nine hundrec eighty nine. ‘

PRESENT

shri P.K. Kartha = Hen'ble vice Chairman
& -
Shri S.P. Mukerji = Hon'ble vice Chaimman

ORIGINAL APPLICATION No.164/88
- 3
ORIGINAL APPLICATION No.l179/88

shri Hari Singh- es Applicant in O.A. 164/88
Shri Pradeep Kumar Sharma .. Applicant in 0.A. 179/88
versus T '

1. Govt. of India Press, Minto
Road, New Delhi through its
Manager., ,

2. Director of Printing, Office
of the Dte. of Printing,
government of India, B.Wing
Nirman Bhavan, New Delhi.

3. Union of India, Ministry of
"Urban Development,
wovernment of India, New
Delhi through its -ecretary. .: Respondents in
' E both cases.

shri M.K. wupta, counsel for the
_ spplicant in both cases.
'Mr. Malhotra, Counsel for Shri P.P. Khuran,
counsel for respondents in both case

ORDE R

gggéglg_gggi'S.P; Mukeiji, yice Chairman

Since qomﬁon questioﬁs of law, -facts and
relief are involved in fhe aforesaid two appiicatiens
filed under Section 19 of the Adminisfrative_Tribupals
 Act, they are disposed.of by a coﬁmon judgment aé
follows, 1In the first cése the father of the applicant
" shri Harisingh died while in service on 26.2.82, The
apélicant was living in Government accommodation alloti-

ed to his father at C=196, Alberts Square, Mandir

Marg, New Delhi. The applicant applied for appointment
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on compassionate ground on 2.3.82. This appointe-

ment materialised through his appeintment as LDC

on 22,1.85. In the meantime his widovwed mothner wepe
| ’ " .

proceded against the Estate Officer for vacation
6 S

of the house under Section 4 of Public Prémisgs
EaeRen 077
CQGeatmon of Unautherlsed 6ccupants) Act, 1971.
Notice was glven on 17.1.85 to appear before the
Estate Offiger 6n 28.1;85.i'The spplicant has been
répresenting for fegularisafion of the occupation
of the Government %fcommodation but without success,
Another notice was issued by the Estate officer on
24.12.87 tq_appear on 11.1,88. The applicani, éyer-
since bis.appoint@ent has net been claiming or gett-

A i
ing any House Rent Ajlswance. He has quoted a
- - < ) E/—' . -
number of prededents in which regularisation even
after the expiry of twelve mehths from the date of

T dem alloweed

death of the erlglnal allettee had tmkba p&aoe. The
appllcant has clalmed that he~should be entitled to

’

regularisation in accordance with the extant orders..’

2. o In the second case the fafner of the applicantr
shri Pradeep Kumar Sharma, who had been allotted
Government accommodation at Qr.léé. Minto Road Complex,
New Delhi died on 26;}.83. The applicant applied for .
ﬂmployment &égga compassionéte groUnd.on 3.3.83,

was finally appointea as L,D.C. on 15.7.85. His

applications for regulériéation of the accommodatim

"were reject;d. Notices have been issued for eviction.

‘He has also not been claiming or getting House Rent
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Allowance., His last representation was filed in

September, 1987 which. has still been unresponded.

3. The respondents in both these cases have

admitted the factual position and indicated that
after allowing concessional periéd of four months

subsequent to the death of the original allettee,

] © o Omnd E';\"’b}'mf e
allotment was cancelled bus further dehéntisn of
. - [N

six months was allowed, “fhereafter eviction proceed-
: &

ings undertaken. They have conceded that in accordance

with rules, on the basis of allotment to the deceased

A W hewse
father the applicants were eligible for allotmenthon

adhoc basis provided théy were o pointed to Government
service within @ period of twelve months afl ter tphe
death of the original allottee, Since in both these

cases the appointments materialised beyond the period
, o
of twelve months 6f the deatn of the fathersjtne
. I
quartess cannot be regularised in the names of the
(’N‘N LVVvY :

applicants. They have Yuwther conceded the three

[ %

cases of S/Shri Soleman, Mahinder Singh and Ramlal

" Wihewve

wexe even though they were given compassionate appoint="
B

ments more than & year after the death . ¢f their fathers,

quar{ers allotted to their fathers were regularised

subsequently am Thir fortoun .
‘ . - 5

4. We have heard the arguments of the learned

counsel for both the parties and gone through the

documents. The learnsd counsel for the respondents
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have not denied the three cases in which regularisation

-4

was allowed even though the compassionate appointments
materialised more than twelve months after the death
of original allottees. Sines in the instant caseg

. G

also the circumstances are similar and it has not

_ been shown that the delay in the compassionate appoint-

ment; was in any way caused by the applicants, we

fee;'that-the applicants are éntiiled to get the o
@llotted quarters regularised in their favourd
ACCofdingly we_;llow these two épplications with
the directions thaf the quarters occupied by them
e

mny be allotted from the date of their appointment
as L.D.C subject tq their fulfilling the other con-
ditions of such regularisation including clearance
of all outstanding dues in respect of the premises

At ret et

SO regularlsed and doonoi~ewn house/plot at the
b &

'places of their postings.

S. Tbére will be no order as to costs. A copy .

of this order may be placed in both files. ,

iiiQaAB,gq : A ATt

(S.F. Mukergl) {(P.K. Kartha}
vice Chairman vice Chairman
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